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1. There is a delay of 502 days in filing this appeal. In the application seeking condonation of delay,
no explanation, worth the name, let alone a satisfactory or reasonable explanation, has been offered.
When faced with this fact situation, the learned Attorney General fairly conceded that the manner in
which the delay had been caused in filing the appeal warrants an Enquiry and that the Union of
India would take appropriate steps in this behalf, more particularly when many such cases,
according to the learned Attorney General, have been brought to his notice in recent time. Be that as
it may, in the absence of any satisfactory or cogent explanation for delay, the application for
condonation of delay is dismissed. Consequently, the appeal is dismissed as barred by time.

 

 


